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THE VICE-PRESIDENT'S PENSION ACT, 1997
ACT NO. 30 OF 1997
[28th May, 1997 ]
An Act to provide for the payment of pension and other facilities to retiring Vice-Presidents.
BE it enacted by Parliament in the Fortv-cighth Year of the Republic of India as follows:-
1. Short title.—This Act may be called the Vice-President’s Pension Act, 1997

2, Pension to retiring Vice-Presidents.—(/) There shall be paid to every person who ceases to hold
office as Vice-President, either by the expiration of his term of office or by resignation of his office, a
pension '[at the rate of fifty per cent. of the salary of the Vice-President] per month, for the remainder of
his life:

Provided that such person shall not be entitled to receive any pension during the period he holds the
office of the Prime Minister, a Minister or any other office or becomes a Member of Parliament and is in
receipt of salary and allowances which are defrayed out of the Consolidated Fund of India or the
Consolidated Fund of a State.

*[(1A) The spouse of a person who dies—
(ar) while holding the office of Vice-President, or

(b) after ceasing to hold office as Vice-President either by the expiration of his term of office or
by resignation of his office,

shall be paid a family pension at the rate of fifty per cent. of pension as 1s admissible to a retiring
Vice-President, for the remainder of her life.]

(2) Subject to any rules that may be made in this behalf, everv such person shall, for the remainder of
his life, be entitled—

*[(a) to the use without payment of rent of such furnished residence (including its maintenance),
as the Central Government may determine from time to time; ]

() to the use of similar telephone facilities at hus residence, as a member of Parliament is entitled
to under the provisions of the Salary, Allowances and Pension of Members of Parliament Act,
195430 of 1934);

*[(c) to secretarial staff consisting of a Private Secretarv, an Additional Private Secretary, a
Personal Assistant and two Peons and office expenses not exceeding *[ninety thousand rupees] per
annum; |

1. Subs. by Act 29 0of 2008, 5. 2, for “of twenty thousand rupees” (w.e.f. 1-1-2006).
2. Ins. by Act 23 0f 2002, 5. 2 (w.e.f. 3-7-2002).

3. Subs. by Act 45 of 1999, 5. 2, for clause (&) (w.e.f. 30-12-1999).

4. Subs. by Act 29 of 2008, 5. 2, for clause {¢) (w.e.f. 30-12-2008),

5. Subs. by Act 13 of 2018, s. 204 for “sixty thousand rupees™ (w.e.f. 1-4-2018).



(d) to the same facilities for himself as respects medical attendance and treatment and on the same
conditions as a retired President is entitled to under the provisions of the President’s Emoluments and
Pension Act, 1951(30 of 1951);

(e) to the same facilities for his spouse and minor children as respects medical attendance and
treatment and on the same conditions as the spouse of a retired President is entitled to under the
provisions of the President’s Emoluments and Pension Act, 1951(30 of 1951).and

'[(# to travel anywhere in India, accompanied by spouse or a companion or a relative, by the
highest class by air, rail or steamer;]

*[(3) Where any such person is re-elected to the office of Vice-President, he or his spouse shall not be
eligible to any benefit under this section for the period during which such person again holds such office.

(4) Where any person being a Vice-President gets elected to the office of the President of India, he or
his spouse shall not be ehigible to any benefit under this section ]

3. Medical facilities to the family of deceased Vice-President.—Subject to any rules that may be
made in this behalf, the spouse of a person who dies while holding the office of Vice-President shall, for
the remainder of life, be entitled to medical attendance and treatment, free of charge.

’[3A. Free accommodation to spouse of Vice-President.—Subject to any rules that may be made in
this behalf, the spouse of a person who dies—

(ar) while holding the office of Vice-President, or

(b) after ceasing to hold office as Vice-President either by the expiration or his term of office or
by resignation of his office,

shall be entitled to the use of “[furnished residence (including its maintenance)] without payment of
licence fee, for the remainder of her life.]

4, Pension to be charged on the Consolidated Fund of India—Any sum payable under this Act
shall be charged on the Consolidated Fund of India.

5. Power to make rules.—(/) The Central Government may, by notification in the Official Gazette,
make rules for carrying out the purposes of this Act.

{2) Every rule made by the Central Government under this Act shall be laid, as soon as may be after it
is made, before each House of Parliament, while it is in session for a total period of thirty davs which may
be comprised in one session or in two or more successive sessions, and if, before the expirv of the
session immediately following the session or the successive sessions aforesaid, both Houses agree
making any modification in the rule or both Houses agree that the rule should not be made, the rule shall
thereafter have effect only in such modified form or be of no effect, as the case may be; so, however, that
any such modification or annulment shall be without prejudice to the validity of anything previously done
under that rule.

*[6. Power to remove difficulties.—(/) If any difficulty arises in giving effect to the provisions of this
this Act as amended by the Vice-President’s Pension (Amendment) Act, 2008 (29 of 2008), the Central
Government may, by order, do anything not inconsistent with such provisions for the purpose of
removing the difficulty:

Provided that no such order shall be made after the expiration of two years from the date on which
this Act comes into force.

(2) Every order made under sub-section (/) shall be laid before each House of Parliament.]

. Subs. by Act 45 of 1999, s. 2, for clause (f} (w.e.f. 30-12-1999).

.Ins. by s. 2, ibid. (wef 30-12-1999).

. Ins. by Act 23 of 2002, 5. 3 (w.e.£.5-7-2002),

. Subs. by Act 29 of 2008, 5. 3, for “unfumished residence” (w.e.f. 30-12-2008).
Ins. by s. 4, ibid.(w.e.f. 30-12-2008).
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MINISTRY OF HOME AFFAIRS

NOTIFICATION

New Delhi, the 30™ March. 1999.

G.S.R.No. 228 (E) — In exercise of the powers conferred by section 3 of the Vice-
President’s Pension Act, 1997. (30 of 1997), the Central Government hereby makes the
following rules namely -

1.  Short title and commencement — (1) These rules may be called the Vice-
President’s Pension, Housing and Other Facilities Rules, 1999.

(2) They shall come into force on the date of their publication in the Official
Gazetle.

2. Definitions —In these rules, unless the context otherwise requires, -

(a) ‘retired Vice-President’” means a person who ceased to hold office as the Vice-

pPresident of India either by the expiration of his term of office or by resignation
of his office:

(b) ‘secretarial staff’ means any person or persons who may be employed by the
retired Vice-President in connection with secretarial work:

(c) ‘medical attendance and treatment’ include medical consultation. hnspila‘lisalion.
cost of medicines. clinical and pathological tests, other methods of examination
and surgical operations, which the retired Vice-President may require:

(d) ‘medical attendant’ means any registered medical practitioner practicing any
system of medicine:

(e) ‘regular medical attendant’ means @ medical attendant who may be nominated by
the retired Vice-President for regular medical attendance and treatment:

() ‘ravelling expenses’ means — (i) in the case of Government medical officers. such
travelling allowances as may be admissible to them under the rules of their
services; and

(i) in the case of persons other than Government Medical Officer. expenditure
incurred on travel not exceeding the maximum amount admissible to a Group A
Government servant.

3. The Rajya Sabha Secretariat shall issue the pension payment order which shall
include the amount of pension and other facilities to which the retired Vice-President and
his spouse shall be entitled.



4. Ixf|(a) A retired Vice-President chall be entitled to Secretarial staff consisting
of a Private Secretary. an Additional Private Secretary. a Personal Assistant and two
Peons and shall be paid actual charges ‘neurred by him for {he maintenance of such
secretarial staff:}

Provided the charges payable to the secretarial statt shall not exceed the pay and
allowances admissible to the corresponding posts in the Government of India. The
<ecretarial staff shall be drawn from outside the Government of India/State including any
Public Sector Undertaking.

" {(b) during each financial year, an amount not exceeding [Rs.90,000 (Rupees
. .4 . . . -
ninety thousand only)]” shall be paid to every retired Vice-President towards the actual
charges incurred by him on account of office expenses:

(¢) a retired Vice-President shall be entitled without payment of rent to the use of
a furnished residence as mentioned in sub-rule 1(d) at the station of his choice. any where
in India, without payment of water and electricity charges for the remainder of his life.

"i(d) at places where Government owned accommodation is allotted to a retired
Vice-President, the residence shall be a Type-VII bungalow, and if the highest type ol
Government owned accommodation available at a particular place is smaller in size as
compared to a Type-Vill pungalow, the highest type of accommodation available at that
place shall be allotted t0 the retired Vice-President and at places where suitable
Government residence s not available for allotment to @ retired Vice-President. the size
of residence to be {aken on lease to be provided to a retired Vice-President shall have a
living area not exceeding 2000 square feet for which the Ministry of Urban Development
(Directorate of Estates) will be responsible for providing the said accommodation
(including hired accommoda\ion):‘,

(¢) the value of the furniture and electrical appliances provided free of rent in @
residence allotted to the retired Vice-President shall not exceed the monetary limit
prescribed for supply of furniture and electrical appliances provided free of rent in @
residence gtallotted t0 @ Cabinet Minister; in the Union Council of Ministers:

(Ha retired Vice-President shall be entitled to the use of a telephone at his
residence as admissible to a Member of Parliament as provided under the Housing and
Telephone Facilities (Members of Parliament) Rules. 1956;

Provided that the number of free telephone calls including adjustment towards
wrunk calls shall be the same as is admissible to 4 Member of Parliament from tWo
telephones pooled together and provided 10 him one at his residence/oftice in Delhi/New
Delhi and the other at usual place of 1'esidencef’constituenc_\_w’State.

|+ { | Substituted vide MHA Noti fication No.10/19/96-M&G dated 10-2-2009 [G.S-R. No.89(E)]
-1 Substituted vide MHA Notification No. HUEUI()-M&G dated 24-5-201 8 [GS.R. No.487(E)]
"1 1Substituted vide MHA Notification No. 1/3/201 | 'M&G dated 24.01.2013 [GS-R. No. 44(E)]
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* (g) a retired Vice-President shall be entitled to travel anywhere m India. by the
highest class, by air, rail or steamer, accompanied by spouse of a companion or relative:

(2) At the initial appointment of the secretarial staff, information regarding the
persons employed. their emoluments and the periods of their employment shall be
furnished to the Central Government. All subsequent changes shall also be intimated as
and when they occur.

(3) The actual charges claimed by the retired Vice-President for the maintenance
of secretarial staff and for the office expenses shall be drawn in the form of simple receipt
as and when required.

(4) At the end of each year. @ certificate to the offect that the amount S0 far drawn
has been expended for the purpose for which it had been drawn, shall be given by the
retired Vice-President in Form-1.

Sar4A. Allotment of residential accommodation 1o the surviving spouse of a person
dying while holding the oftice of Vice-President or after demitting office: -

% (1) In the event of a person dying while holding the office of Vice-President oF
after demitting the office. the surviving spouse of such Vice-President (hereafter. in this
rule. referred to as the surviving spouse) shall, subject t0 sub-rule (4), be entitled, without
payment of licence fee. to the use of furnished residence anywhere in India at the choice
of such spouse, without payment of water and clectricity charges. for the remainder of the
life of such SpOUSE.

(2) At places where Government owned accommodation s allotted to the
surviving spouse. the class of accommodation shall be Type V1l and in case the highest
type of Government owned accommodation available at a particular place is smaller in
size. the highest type of accommodation available at that place shall be allotted.

(3) At places where suitable Government accommodation is not available for
allotment to the surviving spouse, the size of the accommodation tO be taken on lease 10
be provided to the surviving spouse shall have a living ared not exceeding 185.80 sq.
metres.

(4) Residential accommodation under this rule shall be allotted to the surviving
spousc at a place indicated by such spouse. if he or she does not own any accommodation
in that particular place.

e ——

—

l # Qubstituted vide MHA Notification No,h"l)r’"-_’ﬂ()?—hri&G dated 30.01.2009 [G.S.R. No.39(E)]

S Inserted vide MHA Notification No. \;"4!2000-1\1&(] dated 5-8-2002 [G.S.R.No. 548(E))

ok 0% Substituted vide MHA Notification No.l(lx'\‘);"‘)(u-M&G dated 10-2-2009 [G.SR. No.89(E)]
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(5) The accommodation allotted to the surviving spouse shall be for the exclusive
use of such spouse and the same shall not be transferred to any other person afier the
death of the surviving spouse.

(6) The Directorate of Estates of the Central Government shall be responsible for
arranging accomimodation under this rule for the surviving spouse. }

*(5, Medical attendance and treatment — (H A retired Vice-President shall be
entitled to medical attendance and treatment,
(a) at his residence, or at the clinie, nursing home of institution of gimilar nature
ot consulting room of the medical attendant in India; and
(b) by a round the ctock personal physician attached to him based on necd and
request received from the digniary.

(2) The gurviving spouse of a deceased Vice-President shall, forthe remainder of
his life, be entitled to medical attendance and treatment, free of charge, by 2 round the
clock personal physician attached to him based on need and request veceived from the
dignitary.}

6. All expenses incurred which 1s ceferred 1o in rule 5 shall be borne by the Central
Government on production of a certificate by the retired Vice-President in Form-il.

7. Travelling expenses — Any travelling expenses incurred by the retired Vice-
president or the medical attendant or regular medical attendant or speciahist oF medical
practitioner ‘1 connection with the medical attendance and reatment of the retired Vice-
President shall be borne by the Central Government of production of a certificate DY the
retired Vice-President in Form-111 appended to these rules. In the case of a Government
medical officer who may perform journeys {0 attend on the retired Vice-President. the
travelling expenses may be drawn by him through the usuat Government channels. 1f the

officers belong to @ State Government, the latter may claim reimbursement of the cost
from the Centeal Government.

8. Application of rules S0 710 the spouse of a retired Vice-President, etC. — (1) The
provisions of rutes 3 t0 7 shall, so far as may be. apply to the spouse of a retired Vice-
President and to the surviving spouse of a person who dies white holding the office of the
Vice-President or thereafter.

(2) All expenses ander this rule. shall be porne by the Central Government on
production of a certificate by the spouse in Form-1} or Form-l11, as the case may be.

9. Interpretation and removal of difficulty — 1f any guestion arises relating o the
interpretation of these rules or any difficulty arises in complying with the provisions of
ihese rules, it shall be referred to the Central Government whose decision thereon shail be
final.

e
7 &gy Substituted vide MHA Notification No.10/19/96-M&G dated 10-2-2009 {G.S.R. No.8HE)]



FORM -1
¢ referred to I sub-rule (4) of rule 4]

[Form of certificat
) drawn by me during the

Certified that the amount of Rs. .....- (RUPEES wevvevenss
year ending 31 March, ..... has been expended on the maintenance of my secretarial
<taff and the office expenses thereof.
Signature fo.....-e
Date fiscenvsssnmnens
Place tvovermsaresees

FORM —1I
4 to in rule 6 and rule 8)

(Form of certificate referre
) drawn by me has been

Certified that the amount of Rs....... (RUPEES vovnvrees
expended in connection with my/my spouse medical treatmentfattendancefconsuhation.
Signature @ «oe.oemerees
DALE & wivnrmrnreremttt
Place & coueesssnnasrense
FORM — 111
le 7)

ficate referred to inru
) drawn by me on

(Form of certi
(RUPEES «ovvsnvre
medical attendantfspeciu'.islf

Certified that the amount of RS. woooeeee
account of travelling expenses has been incurred by me/my
medical practitioner in connection with medical consultation/ attendance/treatment.
Signature & .oeeeeessoe
DELE %, o eavvarsanmenes @
Place : covneresnrnseress

-: 000 :-
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(i) =LA 7. 89(=) 7T 10 AT, 2009

MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi. the 24th May, 2018

G.S.R. 487(E).—In exercise of the powers conferred by sub-section (1) of section 5 of the Vice-President's
Pension Act. 1997 (30 of 1997). the Central Government hereby makes the following rules further to amend the Vice-
President’s Pension, Housing and Other Facilities Rules, 1999, numely:-

} Short title and commencement -

(1) These rules may be called the Vice-President's Pension. Housing and Other Facilities (Amendment)
Rules, 2018,

(2) They shall come into force on the date of their publication in the Official Gazelte,

2 In the Vice-President’s Pension, Housing and Other Facilities Rules, 1999, in rule 4, in sub-rulc (1), for clanse
(b). the following clause shall be substituted and shall be deemed 10 have been substituted with effect lrom the
Ist day of April, 2018.

“th) during each financial year, an amount not exceeding Rs, 90,000/~ (Rupees ninéty thousand only) shall be paid

to every retired Vice-President towards the actual charges incurred by him on acceunt of office expenses’.
[F. No. 1/1/2016-M&G]
S. K. SHAHL Ju Secy.

Note: The principal nules were published in the Gazette of India, vide number G.8.R. 228(E), duted the 30th March 1999
and subsequently amended vide the following notificetion numbers—

(1) No. G.5.R, 222(E), dated the 6th March 2000,
(i) No. G.5.R. 548(E). dated the 5th August, 2002 and
(iii)  No. G.S.R. 89(E). dated the 10th February, 2009.
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MINISTRY OF HOME AFFAIRS
NOTIFECATION
New Delhi, the 30th March, 1999

G.5.R 228 (E).—In excrcise of the powers conferred
by section 5 of the Vice-President's Pension Act 1997, (30
of 1997), the Central Government hersby makes the
following rules namely :—

Short Title and Commencement

1. (1) These rules may be called the Presideat’s
Pension, Housing &nd Other Facilities Rules, 1999,

('2) They shall come into force on the
date of their publication in the Official Gazette,

Definitions

2.1n these rules, unless the context otherwise
reguires,—

{a) “retived Vice-President’ means a person who
ceased to hald office as the Vice-President of India cither by
the cxpiration of his term of office or by resignation of his
office;

{b) ‘secretarizl staff’ means any person or persons
wha may be employed by the retired Vice-President in
connection with secretarial work;

() ‘moedical attendance and treatment’ include
medical consuitation, hospitalisation, cost of medicines,
cliical and pathological tests, other methods of examination
and surgical operations, which the retired Vice-President
may require;

(d) ‘medical attendant’ means auy repistered
medical practitioner practising any system of medicine;

(e} *regular medieal attendant’ medns a medical
attendant who may be oominated by the retired Vice-
President for regular medical attendance and treatment,

{f) ‘travelling expenrex’ means—{i} in the case of
Government medical officers, such travelling and other
allowances as may be adrissible to them under the rules of
their service: and

(ii) in the case of persons other than Government
Medical Officers, expenditure incurred on travel not

exceeding ibe maximum amount admissible to a Group A
Government servant.

3. The Rajya Sabha Sccretariat shall issue the pension
payment order which shall include the amount of pension
and other facilities to which the retited Vice-President and
his spouse shall be entitled.

4. 1(a) A retired Vice-President shall be entitied to
Secretanal staff consisting of a Personal Assistant and a
Peon and shall be paid actual charges incurred by him for
the maintenance of such secreiarial staff:

Provided the charges payable to the secretrrial staff
shall not exceed the pay and allowances admisgible to the
correspopding posts in the Government of India. The
Secretarial Staff shail be drawn from outside the Government
of Indin/State including any Public Sector Undenaking,

{bY During each financial year. an amount not
exceeding Rs, 6,000/ (Rupecs six thousand only) shall be
paid to every retired Vice-President towards the actusl
charges incurred by him on account of office expenses.

(c) A retired Vice-President shall be entitled without
payment of rent to the use of 2 furnished residence as
mentioned in sub-rule 1{d) at the station of his choice, any
where in India, without payment of water and electricity
charges for the remainder of his life.

(d) At places where Government owned
accominodation is allotied to a retired Vice-Pregident, the
size of the residence shall be comparable to a residence ta
which a Deputy Minister in the Union Council of Ministers
isentitled to and if the highest type of Government residence
available ul a particular place is smaller in size than g
residence allotted to a Deputy Minister in the Union Council
of Minjsters, the highest lype of accommodation available
at that place shatl be altotied to a retired Vice-President. At
pluces where suitable Government residence is not available
for allotment to & retived Vice-President, the size of residence
to be taken on lease to be provided 1o a retired Vice-President
shall have a living areg not exceeding 2000 square feet,

(e} The value of the furniture and elecinical appliances
provided fres of rent in a residence allotied to the retired
Vice-President shall not exceed the monetary limit prescribed
for supply of furniture and eleciricel appliances provided
free of rent in a residence entitled t0 a Deputy Minister in
the Union Courncil of Ministers,

(D) A retired Vice-President shall be entitled to the
use of a telephone at his residence as admissible to a Member
of Parliament ag provided under the Housing snd Telephone
Facilities (Mcmbers of Parliament) Rules, 1956 :

Provided that the number of free telephone calls
including adjustment towards trunk calls shall be the same
as is admissible to a Member of Parliament from two
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telephones pooled together and provided o him one at his
residence/office in Delhi/New Delhi and the other at usual
place of residence/constituency/State.

(8) A retired “Wjpe-President shall be entitled in a
‘calender’ year to twelve single journecys by air, in the
executive class accompanicd by his spouse anywhere in
‘India.

(2) Atthe initial appointment of the secretarial staff,
information regarding the persons employed, their
emoluments and the periods of their employment shall be
furnished 1o the Central Government. All subsequent
changes shall also be intimated as and when they occur.

(3) The actual charges claimed by the retired Vice-
President for the maintenance of secretarial staff and for
the officc cxpenses shall be drawst in the from of simple
feceipt as and when required.

(4) Attheend of each year, a certificate to the effect
that the amount so far drawn has been cxpended for the
purpose for which it had been drawn, shal) be given by the
retired Vice-President Form-1.

Medical Attendance and Treatment

5. A retired Vice-President shall be entitled 1o medical
attendance and reatiment at his residence, or at the clinic,
nursing home or institution of similar nature or consulting
room of the medical attendant in India.

6. All expenses incurred which is referred to in rode 5 shall
be borne by the Central Government on production of a
certificaie by the retired Vice-President in Form-11.

Travelliug Expenses

7. Any travelling expenses incurred by the retired Vice-
President or the medical aticndant o« regular medical
attendant or specialist or medical practitioner in connection
with the medical eitendance and treatment of the retived
Vice-President shall be borne by the Central Government
en prodnction of a certificate by the refired Vice-President
in Form-III appended to these rules. Jn the case of a
Government medical officer who may perform joumneys to
attend on the retired Vice-President, the travelling expenses
may be drawn by him through the usual Government
shannels, [f the officers belong to a State Government, the
latter may claim reimbursement of the cost from the Central
Government.

Application of reles 5 to 7 to the spouse of a retived Vige-
President etc.

8. (1) The provisions of rules 5 to 7 shall. so far as may
be. apply to the spouse of a retired Vice-President and to the
surviving spouse of a person who dies. while holding the
office of the Vice-President of thersafier,

(2) All expenses under this rule, shall be bome by the
Central Government on production of a certificate by the
spouse in Form-11 or Form-III, as the case may be.

Interpretation and removal of difficulty

9. If any question arises relating to the interpretation of
these rules or any difficulty arises in complyiog with the
provisions of these rules, it shall be referred to the Centrat
Government whose decision thereon shall be final.

FORM-I

[Form of certificate referred 1o in sub-rule (4) of rule 4]
Certified that the amount of Rs.
{Rupees
drawn by me during the year ending 315t March, 19
has been expended on the maintenance of my sccretarial
staff and the office expenges thereof.

Signature :

Date :
Place :

FORM-T1

(Form of certificate referred to in mile 6 and rule 8)
Certified that the amount of Rs,
(Rupees )
drawn by me has been expended in conneaction with my/
my spouse medical treatment/attendance/consultation.

Sigaature

Date :

Place

FORM-IH

{Form of certificate referred to in rule 7 ) Certified that
the amount of Rs. (Rupees—————
} drawn by me on
account of travelling expenses has been incurred by me/my
medical attendant/specialist/medical practitioner in
connection with medical consuligtiop/atendance/treatment.

Signature :

Date ;

Place :

[F. No. 1/9/97-M&G]
VK. MALHOTRA Jt. Secy.
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New Delhi, the 10th February, 2009

G.S. R 89(E)—In exercise of the powers conferred
by sub-section (1) of Section § of the Vice-President’s
Pension Act, 1997 {30 of 1997), the Central iovernment
hereby makes the following rules further to amend the
Vice-President’s Pension, Hounsing end Other Facilities
Rules, 1999, namely -—

L. (1) These rules may be called the Vice-President’s
Pension, Housing and Other Facilities {Amendment) Rules,
2009,

(2 They shall come into force on the date of their
publication in the Official Gazette.

2. In the Vice-President’s Pension, Housing and
Other Facilities Rules, 1999, (heveinafter referred to as the
said rules), in Tule 4, in sub-rule (1), for clanses (a), (b)and
. (d), the following clauges shall, respectively, be substituted,
namely :—

“(a) A retired Vice-President shall be entitled to
secretarial staff consisting of a Private Secretary,
an Additional Private Secretary, a Personal
Assistant and two Peons and shall be paid
actual charges incurred by him for the
maintenance of such secretarial staff}

(b) during each financial year, an amount not
exceeding Rs. 60,000 (Rupees sixty thousand
only) shall be paid to every retired Vice-
President towards the actual charges inourred
by him on account of office expenses;

(d) at places where Government owned
accommodation is allotted to a retired Vice-
President, the residence shall be a Type-VIIL
bungalow, and if the highest type of
Government owned accommedation availsble
atapargicular place is smaller in size as compared
to a Type-VIII bungalow, the highest type of
aceommodation available at that place shall be
allotted to the retired Vice-President and at
places where suitable Government residence is
not available for allotment to a retired Vice-
President, the size of residence 1o be taken on
Tease ta be provided to & retired VicePresident
shall have a living area not exceeding 2000
square feet for which the Minisiry of Urban
Development (Directorate of Estates) shall be
responsible for providing the said
accommodation  (including  hired
accommodation).”.
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;o 3. In the said rules, in rule 4A, for sub-rule (1), the {b) by around the clock personal physician attached
) foliowing sub-rule shall be substituted, namety ;— to him based on need and request received from
“(1) In the event of 4 person dying while holding the dignitary. R

’ - the office of Vice-President or after demitting . S
| - the office, the surviving spouse of such Vice- @ The‘survwmg spouse of a deceased Vice-
President (hereafter, in this rule, referred to as President shall, for the remainder of his life, be
J - the surviving spouse) shall, subject to sub-rule entitled to medical attendance and treatment, free
_ (4), be entitled, without payment of licence fee, of charge, by 2 round the clock personal physician
_[ to the use of furnished residence anywhiere in attached to him based on need and request

5 India at the choice of such spouse, without received fiom the dignitary.”.

payment of water and electricity charges, for
the remainder of the life of such spouse.”. .- [F.No.10/1986- M2 G)
4. In'the said'rules, forrule 5, the following ruie shall NIRMALJEET SINGH KALSI, k. Secy.
be substituted, namely — .
“5. Medival attendance and treatment.— (1) A retired Nate :-— The principal rules were published in the Gazeite

Vice-President shall be entitled to medical attendance of Indfa vide notification number G.S.R. 228(E),

and treatment, . dated the 30 March 1999 and subsequently

(a) athis residence, or atthe clinic, masing home or amended vide G.S.R. 222(E) dated the 6th March
institution of similar nature or consulfing room 2000, G.8.R. 548(E), dated the 5th August 2002,

of the medical attendant in India; and
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